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ORAL ANSWERS TO QUESTIONS 

P:.lrameters laid for value of production 

, ~ s import of Bulk Orug, 

-4J. SHRI HARIKESH BAUADUR 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to stale: 

(a) the paramelers Idid down by 

Government for value of production vis-
a-vis import contents of formulations and 

bulk dru&s manufactured in the large scale 
sector; 

(b) whether the nam!s of the com-
panies which have not adhered to the'ie 

parameters and have not gone basic and 
ale heing allowed to continue in th\! s ~ 

manner will be laid on the Table: and 

(c) the details of action taken by 
Government against each firm during the 
last two years ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI VASANT 

SATHE) : (a) to (C) A statement is Jaid 
on the table of the House. 

2 

Statement 

(a) For formulations it is laid down 

for licensing that the ratio, between im-
ported and indigenous bulk drugs used 

should be 1:2 FERA companies will not 
be Ijcenced formulations except those 

based on own bulk drugs produded from 
basic stage. FERA companies will be 
licensed bulk dru8s only from basic 
stages. Apart from this, there is no 

import content parameter for licensing 
bulk d , ugs. r0r manufacturers in the 
f'ERA Sector licenced before the Drug 
Policy as per para 21 of the Policy State-

ment those producing bulk drugs from 
penultin1.lte stages have to go ~  in 2 
YCJ.rs. 

(b) The name of the foreign drug com-
n ~ which are producing a few bulk 
drugs. licenced before the drug policy 

fr om penultimate s e~ and h'we not yet 
gone basic are 8iven in the Annexure. 

(C) As regards the companies mention-
ed in the Anne~ re in the absence of any 
prov;sion under the Industries (Develop .. 
ment and Regulation) Act, 1951 to caJl 

back the industrial licences already issued 
and impose fresh conditions thereon, the 
PoJicy decision regarding going basic 

cannot be implemented fully unless the 
said Act is amended suitably. Amend-
ments have been proposed' for the pur-
pose However, in cases where foreign 
companies have applied for recognition of 
Installed capacities under September J980 

Policy production from basic stage is now 
being stipulated as a condition subject to 

techno-economic feasibility and the other 
objectives of the drug policy. These 
companies are also not eligible for re-
endorsement o( capacities in respect of 

the relevant bulk drugs under the Schemes 
annonnccd in April 1982 aDd April 1983. 
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The Licensi n~ parameters are strictly 

kept in view while r es~ n  licCIlL(' 

appl icationlii. 

2. 

3. 

4. 

5. 

6. 

Annexure 

Mis Alkali & Chcmicab Cor-

poration of India Ltd., Calcutt.,. 

~ Pfizer Limited. 

Mis Hoechst Pharmaceuticals LId. 

Mis Hindustan Ciba-Geigy Ltd 

Mis Burroughs WelJcome Ltd. 

Mis Bayer India Ltd. 

SHRI HARIKESH BAHADlJR: MI 

"peaker, Sir, in the st,J{emcnt laid do", n 

on the Table of the Hou\e, it is slaled 
that for formulations it IS laid down for 

licensing that fhe ratio hetween irnpol ted 

and indigenous hulk r ~ u"icd ... hould be 

1:2 I would like to know from the hon 

Minister, whether it is a fact that nt: 
guidelines have been evolved ~  far to 

determine the value of ratio paran'etcrs, 

and also the value of ratio parameters 

given hy various companies is never veri-

fied. These companies continue 10 

expand; they arc importing more / ;I'\' 

matellUls and ale doing exec....... rrll-
duct/on. That way they arc making UIl-

due profit over hundred crores of I'lIPCC\, 

per annum hy violating these parameter .... 

but Government is not taking any action. 

SHRI VASANT SATHE: The varue 

parameters are already laid down and the 

guidclinl's arc there Not only that, tl,t.' 

DGTD e~ regul...r monitoring of the 

value of the drugs produccd We al.,o 

have the figure, of the Import content of 

the vnluc ;:}vaibhle with ~ and we .1Ie 

can,tantly monitoring the import content 

2\" a ratio nf the bufk drug n en ~  

p r oducrd and impOl ted, which goes n ~  
~ formulations, pal tkular h' of the (:001-

n e~ which have not yet i"alkn in line 
with the parameters of the rntio ]:2. 

SHRI HARIKfSH BAHADl:R: TI. 
hon. Minister ~ s that he ha' gor some 

monitoring unit. I have the names of 
some companies like FairdeaJ, Lup:n, 
hanr,axy, Unique, Lyka. Anglo-French, 

Thcmis Chemicals Ltd. and Richardson 

lI!Jldustan--<til these comranies are 

thelc, whkh have been given licence to 
m:lI1ufact Lire bulk dl ugs from s ~ 

~ s  hut they ,Ire VIolating all these 

r e r~  'f /ity are not follo\\ ing the 

inst, uctlons of Government. In fact, they 

Clre just doing e~s ploduction also, by 

killing the small ~ e industries which 

are b,lsically there for the manufacture of 

these dl ugs But Governmet t is not 

looking into this properly; and it is not 
being checked pi operly whether they are 

fo/IowJI1g these valuc par metels or not; 

and that ~ \\ hy e~ al e creating a lot of 

problems for other small scale sector 

n s r e~  

This IDPL ha .... got no know-how for 

the manufacture of ET ythromycin. and 
they C:ln manufacture it from bal\lc stage 

But tllCY arc importing intel mediate 

chemical,. and the) ~r  producing it from 

intermediate stage f\nd imported ra\\ 

materials are belllg lIsed for the manu-
facture of Fryt hromycin The n e~ 

that Government [" not following thl" 

polky of self· ~ en  and self. reliance 

properly Othcrwi"c. thiS IDPL could 

have ~ n encouragt"d to manufacture ~ 

ErythromyclIl That IS why I would like 

to know f/pm the hon Minister v.hether 
he would dllcct IDPL to ~n re this 

Erythromycin from the haliic stage. if it 
I'as got the know how; and ah.) whether 

Government propo"es to ~  ur any en-
quiry committee to look into e~  

s n ~ things which arc generally 

going on in various drug producing units. 

which are not following these value 11ara-

e er~  

SHRI YASANT SATHE: Actuall}, 
out of all the compan:es which the hon. 

Member has quoted., except one, i e. 

Richardson H ndu,tan, a II arc Indian 

companies; and therefore. this Question of 

foreign comrar:;c" ml"itlsing :.lOd e~

ing -I don't think. <lp;-,Pes here Sceondiy 

as far ~ Erythrornycm IS concerned ..... . 

Slit< I IIARIKESH RAHAOUR.: for 
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indigenous companies also, they should 

apply. 

SHRI VASANT SATHE: As far as 

small-scale sector is concerned, the entire 

drug policy does not apply. No con-
straint applies to small-scale units at all. 

Therefore, he need not worry; and m:tny 

nf the small-scale units are producing 

bulk drugs in these fields. and we are 

cncou raging them. 

SHRI HARIKESH BAHADUR: 

These are not small scale industries. 

SHR[ VASANT A ~  He 
..,aid that IndIan companies which al e 

large companies should not be favoured, 

a<; against small companies, as against 

their interests. That is why I replied that 

way. 

SHRI HARIKESH BAHADUR: It 

~  be the same about n n ~ 

:t1so. 

SHRI VASANT SATHE: I ~  that 

the question of multi-nationals did not 

rise You have not named the mull!-

nationab; in fact, ! named them. 

A~ far as Erythromycin is con.::crned 

we already have asked I DPL. a pub! II: 
... ector unIt, {l) go an for pruductlon; and 

they have gone in for production of 

Erythromycin from ~  stage, from 

August 1983. 

PROF. AJIT KUMAR MEHTA: h it 
also a fact that whilc sanctioning indust-
rial licences, Government has in most 

cases approved exce'iS capacity. over-

valuation of machinery and faulty techno-
logy, which tend to ~  up prices in the 

market from basIc stages? Can the 

Minister assure this House that all the 

mdustrial licences granted by Government 

durmg the last five years are e..:onomically 

and technically viable; and if they are 

given inputs at International prices, these 

n ~ can produ(;e drugs at international 

prices? If so, what are the names of 
these units, and products produced by 
them; and if not, how does the hon. 

Minister want to rectify this exploitation 
of pol icy by Jarge-scale units? 

SBR) VASANT SATHE: I will need 
n ~ , for the detailed things that he 

wants to know. If he writes to me, I 

will send a detailed r~  to him. 

SHRI SATISH AGARWAL: You can 
~en  detailed repJy. 

~  VASA NT SATHE: I will send 
Jdailed reply. 

SHRI INDRAJIT GUPTA: The names 
of six companies are given in the state-

mept, that is FERA companies which are 
~  the moment producing bulk drugs not 

from bJs'c ~ ~~ but from the penulti-

flute stages. These six companies, you 

will notice. are all well.known multi-

national n ~rns  Accordmg to the 

~ en , If I understand it correctly, 
the Minister is plcaJing thal there is no 

way of rectifying this situation unless 

amendment is mada in the lORA; and 

wuhout that amendment, these licences 

l.:..1nnot be recalled which have already 

e~n gIven and fresh condItions cannot be 

unposed. I want to know what ~ 

prevented all this tim..: from bringing for-

w..lrd a suitable amendment Hill '? Here he 
says, . A en en ~ have been proposed 

for the purpo'lc." J do not know what 
,.;; the mC:lning of th is sentence: "amend-
m-:nh have been proposed for the 

purpose?" I want to know specificaJly 
whetlv.!1 an amending Bill is likely to be 
broug!ll very soon during this session 

IIseJf; and whether it will incorporate this 
provision that unless these companies 
comply with the requirements, then the 

licence!) which have already been issued 
can be called back and fresh conditions 
can be ~e  also What is the 

JeJ.lying a':>oul because these are such big 

powerful companies? He seems to be 
vacillating on this issue. 

SHRI vASANT SATHE: This sector 
of industries is only one sector affected 
by the lORA; lORA itself is with the 
I ndustries Ministry and covers, as the hon. 

members in the House know the entire 

gamut of n ~ r e  in the country. 
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Therefore. this amendment ~ comprehen-

sive and has been under considera tion 

since 1977·1978 ...... Thi! question of 

amending IDRA is pending. The previ-

ous government also was considering it. 

As far as our Ministry is concerned. we 

have given concrete proposals for amend-

ments concerned with our Ministry. But 

they have to be incorporated. as probahly 
the ex-Industries-Minister would know, 

in the re en~ e amendment Bill of 

the lORA. 

SHRI INDRAJIT GUPTA: Why 7.X 

years? 

SHRI VASANT SATHE: Why are 

you blaming me? It is not a quest ion 
of one Ministry; aJJ Ministries concerned 
have to Jook at the amendment to IDRA. 

I cannot force their hands and say, do it 

only for this. 

SHRI INDRAJIT GUPTA: We also 
know how Bilfs are amended. It ~ true 

that Act refers to all industries. But 

here is a specific industry with a specific 

feature of its own All indt.!5tries are 
not dealing with this typical 

This can be amended sepamtely. 
can't it be ? 

thing. 
Why 

SHRI VASANT SATHE: The s e~  

tion appeals to be that we should amend it 
only for the purpose of these 5 indus-
tries. 

SHRI INDRAJIT GUPTA 
bring the amendment: 

SHRI SATISH AGI\RWAL 
Amending Birr is before them. 

First 

The 

SHRI V ASANT SATHE = Actually. If 
I were to do ~  the mischief involved in 

these 5 companies is hardly Rs. 2 crofes 
worth; whether a separate Bill only for 

this would be desirable thing or not ~ a 
,uggesl ion we will n~ er  

( Intt',ruption.\) 

SHR I INDRAJIT GUPTA: No action 
can be taken tiJl then. 

SHRI VASANT SATHE : We are 

taking action. 

SHRI INDRAJIT GUPTA: You said, 

no action can be taken. 

SHRI V ASANT SATHE: No direct 

action can be taken. 

'..l) ,, ~  ~ ~  ~rr ~ 

~  Cft:TT ~ ~~ ~ -q QT ~  ~, ~  

SHRI V ASANT SATHE: When they 

come for regularisation of ex.cess produc-

tion capacity or endorsement of e es~ 

capacity or some customs duty conces-
sions, we use that as a lover and say, we 

will not give you this unless you <.:omply 
with ~  This is what I am trying to 

do. 

SHRI SATISH AGARWAL: The hon. 

Minister has given radical ideas in his 

re~en  published book. 

'SfT ~ ~ ~ ~  J;fT Jf fll fficrcT 
r r ~ ~ r ;:;rr ~  ~ I 

~e  ~ ~  mq ~~  rr ~ ~ 

~  

-/lcT ~  ~ rr  ~ I ~~ ~ u ~ n  

arlT r r ~ ~  fGl"9";f f'li ~~~ ~  

;;'HTT <'f,q-pT. ~~ ~  3fT,\ ~~ r ~ 

~ ~ ~  lli l 

National Communications PoliCY 

"43. SHRI CHINTAMANI PAN.-
GRAHl: 

PROF. NARAIN CHANO 

PARASHAR: 

Will the Minister of COMMUNICA. 
TIONS be pleased to s.tate : 




